
Times of India 

NHRC orders compensation of 70k to seven K’jhar students 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-orders-compensation-of-70k-

to-seven-kjhar-students/articleshow/107022802.cms 

Bhubaneswar: The National Human Rights Commission (NHRC) on Friday ordered the 

state government to provide a compensation of Rs 10,000 each to seven students in 

Keonjhar district who were injured after a slab of the newly repaired ceiling of their primary 

school roof fell on them on September 30, 2022. 

The state government has told the NHRC that it will recover the total compensation 

amount of Rs 70,000 from a junior engineer for alleged negligence in monitoring the repair 

work of the Arjunbilla primary school under Ghatagaon block.The government report 

stated the Keonjhar collector has transferred the official and initiated departmental action 

against her. 

Earlier, the NHRC had issued a show-cause notice to the government on payment of 

compensation. 

Human rights activist and lawyer Radhakanta Tripathy had filed the petition before NHRC 

claiming the repair work, conducted under the supervision of the junior engineer, was 

completed on September 19, 2022. The incident happened on September 30 while the 

classes were going on, injuring seven students. They were rushed to Ghatagaon 

community health centre and discharged after two days, he added. 
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Odisha Bytes 

NHRC Asks Odisha Govt To Pay Compensation To 7 Injured School 

Students In Keonjhar 

https://odishabytes.com/nhrc-asks-odisha-govt-to-pay-compensation-to-7-injured-

school-students-in-keonjhar/ 

Bhubaneswar: The National Human Rights Commission (NHRC) has directed the Odisha 

government to pay Rs 10,000 as compensation to each of the seven school students who 

were injured after the ceiling plaster of classroom fell on them at a school in Keonjhar 

district. 

The Commission asked the Chief Secretary to recover the compensation amount of Rs 

70,000 from the erring junior engineer for his negligence in supervision of works 

undertaken, due to which the accident took place. It also sought submission of the proof 

of payment of compensation, reports said. 

The incident had taken place at Arjunbilla Primary School under Ghatagaon block in 

Keonjhar district in September 2023. The NHRC passed the order on Friday acting on 

petitions filed by rights activist and advocate Radhakanta Tripathy. 

It was alleged that a boy and six girls got injured as the ceiling plater of the school 

classroom fell on them. The headmistress repeatedly informed the block education officer 

(BEO) for reconstruction of the new classroom and, after no action, the classroom was 

repaired with the help of Badjamupasi panchayat official. The incident allegedly occurred 

due to use of sub-standard construction materials. 

Acting on the directions of the NHRC earlier, the Keonjhar SP sent the report of an enquiry 

conducted by the SDPO, Ghatgaon, stating that the school has been existing for the last 

20 years and the building needed repair. The repair work was conducted under the 

supervision of JE, Ghatagaon block and was completed September 19, 2022. Later, the 

rooms were utilised by the school authority for taking classes. However, plaster slab of 

around three feet in length collapsed when the students of Classes IV and V were 

attending their classes. 

As a result, some students sustained critical injuries and were admitted to the community 

health centre at Ghatagaon. They were discharged from hospital after two days. 

Demanding an inquiry, the guardians filed petitions before the BDO, Ghatagaon alleging 

use of substandard materials in the repair work of the school building. 

Accordingly, a probe was conducted and the District Collector transferred the JE. 

Departmental action has been taken against the JE for her lack of supervision to monitor 

the repair work of the school building and negligence in her duty. 
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Prameya News.com  

NHRC orders Odisha government to pay Rs 70,000 compensation to 7 

students injured in classroom 

https://www.prameyanews.com/nhrc-orders-odisha-government-to-pay-rs-70000-

compensation-to-7-students-injured-in-classroom 

Bhubaneswar, Jan 21: The National Human Rights Commission (NHRC) has directed the 

Odisha government to pay Rs 70,000 compensation to students of a Keonjhar-based 

school, who were injured due to collapse of roof-plaster in their classroom. 

The NHRC passed the order on Friday acting on petitions filed by a human rights activist 

Advocate Radhakanta Tripathy. 

The Commission has also asked the Odisha Chief Secretary to recover the compensation 

amount from the erring junior engineer who had not supervised the repair work properly 

and submit the receipt obtained from the victims.  

Worth mentioning, the incident had taken place at Arjunbilla Primary School under 

Ghatagaon block in Keonjhar district in September 2023. As many as seven students 

including a boy and six girls had sustained critical injuries due to the debris fell on them. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

PRAMEYA NEWS, Online, 22.1.2024
Page No. 0, Size:(17.95)cms X (11.80)cms.

https://www.prameyanews.com/nhrc-orders-odisha-government-to-pay-rs-70000-compensation-to-7-students-injured-in-classroom
https://www.prameyanews.com/nhrc-orders-odisha-government-to-pay-rs-70000-compensation-to-7-students-injured-in-classroom


BNN Breaking 

NHRC Orders Compensation for Students Injured in School Ceiling 

Collapse 

https://bnnbreaking.com/world/india/nhrc-orders-compensation-for-students-injured-in-

school-ceiling-collapse/ 

In a decisive move, the National Human Rights Commission (NHRC) of India has directed 

the Chief Secretary of the state to disburse compensation of Rs 10,000 to each of the 

seven minor students injured in a ceiling collapse at Arjunbilla Primary School. The 

incident, which transpired in the Ghatagaon block of Keonjhar district, cast a stark light 

on the alleged use of substandard construction materials in public schools. 

Unfolding of the Incident 

The incident was brought to the forefront by civil rights activist and advocate Radhakanta 

Tripathy, whose petitions sought justice for the injured students. As the unfortunate event 

unfolded, one boy and six girls found themselves hurt amidst the rubble of the collapsed 

ceiling. The headmistress, who had previously reported the need for new classrooms to 

the block education officer, could only watch in horror as her warnings came to fruition. 

Investigation and Findings 

Following the incident, an investigation was commissioned by the Superintendent of 

Police (SP) of Keonjhar and the Sub-Divisional Police Officer (SDPO) of Ghatagaon. The 

findings were troubling. It was revealed that the school building, standing for over 20 

years, had undergone repair work under the watchful eyes of a junior engineer from the 

Ghatagaon block. The repairs, completed on September 19, 2022, proved inadequate 

when the plaster slab collapsed during class hours. 

Consequences and Accountability 

The injured students were promptly hospitalized, only to be discharged after two days. In 

the wake of the incident, the District Collector has transferred the junior engineer, with 

departmental action taken against her for negligent supervision of the repair work. 

Charges of failure to monitor the use of construction materials have also been levied, 

underscoring the serious implications of negligence in public service. 

As the NHRC now steps in to ensure compensation for the victims, it throws into sharp 

relief the need for stringent oversight and quality control in public infrastructure. The 

incident serves as a sobering reminder of the cost of negligence and the duty of care 

owed by public servants to the communities they serve. 
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Sahara Reporters 

106 Male Parents Found To Have Fled Home In Nigeria’s Gombe State 

Over High Cost Of Living In 2023, Says NHRC 

https://saharareporters.com/2024/01/21/106-male-parents-found-have-fled-home-

nigerias-gombe-state-over-high-cost-living-2023 

NHRC made the revelation in Gombe on Saturday, adding that they recorded that 106 

male parents abdicated their responsibilities in 2023 alone. 

At least 106 heads of household have abandoned their families due to inability to afford 

the cost of living in Gombe State, Northeast, Nigeria, the National Human Rights 

Commission (NHRC) has said. 

NHRC made the revelation in Gombe on Saturday, adding that they recorded that 106 

male parents abdicated their responsibilities in 2023 alone. 

Ali Alola-Alfinti, the NHRC spokesperson told journalists that more parents would still 

abdicate their responsibilities as the prices of foodstuffs and other necessities continue 

to skyrocket. 

However, according to him, the situation is worsening security and other social problems. 

In Nigeria, the current inflation rate is 28.92%, pushing the prices of basic food items 

beyond the reach of common citizens. 

For instance, a 50kg bag of rice sells for about N46,000. It cost about N8,500 in 2015. 

The situation was worsened by the removal of subsidy on Premium Motor Spirit (PMS) 

also known as petrol. 

Alfinti said, "The increasing number of male parents abdicating their responsibilities is 

alarming. It should disturb all of us that a father would abandon his own children and run 

away. 

"Out of the 280 related complaints the commission received in 2023, we have established 

that 106 parents have fled homes or abandoned their families. 

"It is always a result of frustration when a man is unable to put food on the table; he feels 

the option is to run away. Usually, this type of pressure comes with mental health 

challenges. That's why sometimes you think someone is normal, but they're not. 

"Of course, the bad state of the country's economy is partly responsible for the problem; 

because many householders are frustrated with the cost of living." 

Alfinti warned that abdicating one’s responsibilities is a violation of children's rights, noting 

that abandoned children often become a menace to society. 
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He however disclosed that the commission would synergize with relevant agencies to 

support parents in the discharge of their responsibilities of raising children. 
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Orissa Post 

Keonjhar ceiling collapse case: NHRC asks Chief Secy to compensate 

all injured students 

https://www.orissapost.com/keonjhar-ceiling-collapse-case-nhrc-asks-chief-secy-to-

compensate-all-injured-students/ 

Keonjhar: The National Human Rights Commission (NHRC) January 18 directed the state 

Chief Secretary to pay compensation of Rs10,000 to each of the seven injured minor 

students who were admitted to the hospital after the ceiling in their classroom collapsed 

at Arjunbilla Primary School under Ghatagaon block in Keonjhar district. 

Apart from submission of the proof of payment, the commission has also directed to 

recover the compensation amount from the erring junior engineer for his negligence in 

supervision of works undertaken, due to which the accident took place. 

The apex rights watchdog passed the order acting on a couple of petitions filed by civil 

rights activist and advocate Radhakanta Tripathy. 

He alleged that one boy student and six female students got injured as the ceiling of the 

school collapsed on them. The headmistress repeatedly informed the block education 

officer (BEO) for reconstruction of the new classroom and, after no action, the classroom 

was repaired with the help of Badjamupasi panchayat official. The incident allegedly 

occurred due to use of sub-standard construction materials. 

Acting on the directions of the NHRC, the SP, Keonjhar, sent the report of an enquiry 

conducted by the SDPO, Ghatgaon, stating therein that Arjunbilla Primary School in 

Ghatagaon block has been existing for the last 20 years and the school building needed 

repairs. The repair work was conducted under the supervision of JE, Ghatagaon block 

and was completed September 19, 2022. Later, the rooms were utilised by the school 

authority for taking classes. However, plaster slab of around three feet in length collapsed 

when the students of Classes IV and V were attending their classes. 

As a result, some students sustained critical injuries and were admitted to the community 

health centre at Ghatagaon. They were discharged from hospital after two days. 

Demanding an inquiry, the guardians filed petitions before the BDO, Ghatagaon alleging 

use of substandard materials in the repair work of the school building. 

Accordingly, a probe was conducted and the District Collector transferred the JE. 

Departmental action has been taken against the JE for her lack of supervision to monitor 

the repair work of the school building and negligence in her duty. 
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Hindustan Live 

IIT कानपुर में एक महीने में तीन आत्महत्या, संस्थान के ससस्टम पर उठे गंभीर सवाल 

आईआईटी कानपुर मेंएक माह मेंहुईं तीन छात्र-छात्राओ ंकी आत्महत्या के मामलेनेतूल पकड़ ललया हैऔर 

अब राष्ट्र ीय मानवालिकार आयोग (एनएचआरसी) पहंुच गया है। आयोग मेंयालचका दायर की गई है।  

https://www.livehindustan.com/uttar-pradesh/story-up-iit-kanpur-three-suicide-in-one-

month-questions-raised-on-system-human-rights-involved-9233256.html 

आईआईटी कानपुर में एक माह में हुईं तीन छात्र-छात्राओ ं की आत्महत्या का मामला अब राष्ट्र ीय 

मानवालिकार आयोग (एनएचआरसी) पहंुच गया है। शहर के समाजसेवी ने आयोग में यालचका दायर कर 

सभी प्रकरणो ंकी उच्च स्तरीय जांच करा कर दोलियो ंको सजा लदलाने की मांग की है। सामालजक काययकताय 

पंकज कुमार लसंह ने आईआईटी कानपुर में हुईं आत्महत्याओ ंको लेकर आयोग के चेयरमैन को यालचका 

भेजी है। उसमें कहा गया लक तकनीकी छात्र-छात्राओ ंकी आत्महत्या की घटना सािारण नही ंहै। एक माह 

में तीन अध्ययनरत छात्र-छात्राओ ंने आत्महत्या की है। 

ये मौतें अप्रत्य्ष रूप से देश को ्षलत याची ने कहा लक इन छात्रो ंकी आत्महत्याएं लसर्य  छात्रो ंके पररवारो ं

की व्यक्तिगत ्षलत नही ं है, बक्ति अप्रत्य्ष रूप से देश की ्षलत है। आईआईटी जैसे संस्थानो ंमें लसर्य  

मेिालवयो ंको प्रवेश लमलता है। यह जानना जरूरी है लक इन संस्थानो ंके लसस्टम में ऐसी कौन सी खामी है, 

लजसके चलते मेिा को आत्मघाती कदम उठाने पड़ रहे हैं। यालचका में 19 सालो ंमें यहां हुईं 15 आत्महत्याओ ं

का हवाला भी लदया गया। प्रभावी कदम उठाए जाने से तनाव रलहत माहौल बनेगा और आत्महत्या जैसी 

घटनाओ ंकी पुनरावृलि को रोका जा सकेगा। 

बीएचयू छात्रा से गैंगरेप के आरोलपयो ंपर गैंगस्टर 

आईआईटी बीएचयू की छात्रा से सामूलहक दुष्कमय, छेड़छाड़, िमकी के तीनो ंआरोलपयो ंपर लंका इंसे्पक्टर 

लशवाकांत लमश्र ने गैंगस्टर एक्ट के तहत केस दजय लकया है। तीनो ंआरोपी कुणाल पांडेय, स्षम पटेल और 

आनंद उर्य  अलभिेक चौहान लजला जेल में लनरुद्ध हैं। मुकदमे में आनंद उर्य  अलभिेक चौहान को गैंग लीडर 

दशायया गया है। बाकी अन्य दो आरोलपयो ंकुणाल पांडेय और स्षम पटेल को लगरोह का सदस्य बताया गया 

है। कुणाल पांडेय और स्षम पटेल दोनो ंपूवय में भाजपा महानगर इकाई में पदालिकारी रह चुके हैं। 
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Janta se Rishta 

NHRC ने ओडिशा सरकार से क्योंझर में 7 घायल सू्कली छात्य ों कय मुआवजा देने कय 

कहा 

https://jantaserishta.com/odisha/nhrc-asks-odisha-government-to-compensate-7-

injured-school-students-in-keonjhar-1116748 

भुवनेश्वर: राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने ओधिशा सरकार को धनरे्दश धर्दया है धक क्ोोंझर 

धिले के एक सू्कल में कक्षा की छत का प्लास्टर धगरने से घायल हुए सात सू्कली छात्ोों में से प्रते्यक को 

10,000 रुपये का मुआविा धर्दया िाए। 

आयोग ने मुख्य सधचव को र्दोषी कधनष्ठ अधभयोंता से 70,000 रुपये की मुआविा राधश वसूलने के धलए कहा, 

क्ोोंधक उन्ोोंने धकए गए कायों की रे्दखरेख में लापरवाही बरती थी, धिसके कारण रु्दघघटना हुई। ररपोटघ में 

कहा गया है धक इसमें मुआविे के भुगतान का सबूत भी िमा करने की माोंग की गई है। 

यह घटना धसतोंबर 2023 में क्ोोंझर धिले के घाटगाोंव ब्लॉक के अोंतगघत अिुघनधबल्ला प्राइमरी सू्कल में हुई 

थी। एनएचआरसी ने अधिकार कायघकताघ और वकील रािाकाोंत धत्पाठी द्वारा र्दायर याधचकाओों पर कारघवाई 

करते हुए शुक्रवार को आरे्दश पाररत धकया। 

आरोप है धक सू्कल की कक्षा की छत की पे्लट धगरने से एक लड़का और छह लड़धकयाों घायल हो गईों। 

प्रिानाध्याधपका ने नई कक्षा के पुनधनघमाघण के धलए खोंि धशक्षा अधिकारी (बीईओ) को बार-बार सूधचत धकया 

और कोई कारघवाई नही ों होने के बार्द, बड़िामुपासी पोंचायत अधिकारी की मर्दर्द से कक्षा की मरम्मत की 

गई। यह घटना कधथत तौर पर घधटया धनमाघण सामग्री के इसे्तमाल के कारण हुई। 

पहले एनएचआरसी के धनरे्दशोों पर कारघवाई करते हुए, क्ोोंझर एसपी ने घाटगाोंव के एसिीपीओ द्वारा की 

गई िाोंच की ररपोटघ भेिी थी, धिसमें कहा गया था धक सू्कल धपछले 20 वषों से अस्तस्तत्व में है और इमारत 

की मरम्मत की िरूरत है। मरम्मत कायघ घाटगाोंव ब्लॉक के िेई की रे्दखरेख में धकया गया और 19 धसतोंबर, 

2022 को पूरा हुआ। बार्द में, कमरोों का उपयोग सू्कल प्राधिकरण द्वारा कक्षाएों  लेने के धलए धकया गया। 

हालााँधक, लगभग तीन फीट लोंबा प्लास्टर सै्लब उस समय धगर गया िब कक्षा IV और V के छात् अपनी 

कक्षाओों में भाग ले रहे थे। 

पररणामस्वरूप, कुछ छात्ोों को गोंभीर चोटें आईों और उन्ें घाटगाोंव के सामुर्दाधयक स्वास्थ्य कें द्र में भती 

कराया गया। र्दो धर्दन बार्द उन्ें अस्पताल से छुट्टी रे्द र्दी गई. िाोंच की माोंग करते हुए अधभभावकोों ने सू्कल 

भवन के मरम्मत कायघ में घधटया सामग्री के उपयोग का आरोप लगाते हुए बीिीओ, घाटागाोंव के समक्ष 

याधचका र्दायर की। 

तर्दनुसार, एक िाोंच की गई और धिला कलेक्टर ने िेई का स्थानाोंतरण कर धर्दया। सू्कल भवन के मरम्मत 

कायघ की धनगरानी में कमी और अपने कतघव्य में लापरवाही बरतने के आरोप में िेई के स्तखलाफ धवभागीय 

कारघवाई की गयी है. 
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